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MISC ORDER No. 40150 / 2019 

 
Per Bench 
 
 The above EH application is filed by the appellant to take up the appeal out 

of turn.  On behalf of the appellant,  Ld. Consultant Shri K. Narayanan submitted 

that teh issue is with regard to service tax demand on the renting of immovable 

property; that appeals relating to similar issue are listed for hearing on 14.05.2019.  

Hence the appeal is granted out of turn hearing.      To list the instant appeal along 

with appeals on similar issue listed for hearing on 14.05.2019. MA (EH) is allowed. 

 
(Dictated and pronounced in open court) 

 

(Madhu Mohan Damodhar)                                           (Sulekha Beevi C.S.) 
    Member (Technical)                                    Member (Judicial)  
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